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Fer the applicant ¢ Mr, B,C. Sinha, e, ungel

Fer the resp@ndenéé s Mr, K, .Saikar, counsel

O'R'DER

Heard 1d, coungel fer beth sides,

2, Ed. cewnsel Mr, B,C, Sirha appearing on behalf of the
| |

applicant, submits that as per erde passed by the Hm'ble'
~ |

High Ceurt in W.P,C.T, Ne,86 ef 99 the applieant is entitled to!r

all censequenthal benefi ts.
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the applieant hag been withdrawn and

siven premetien en ad hec basis te t

by erder dated 16, 2.2001,
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4, In view ef the aferesaid eiéemstmces, we direet

the respendent authorities te pay all censequential benefits
|
te the applicant as per rules te whieh he is entiled feor ,1
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